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Applicant has filed this ·0'\ .vdth the .rrayer 

that his ~nsionary bene_:fits have not been settled 

and paid by the respondents inspite of notice ±or 

demand of justice, therefore, the res1)onc1ents be 

directed to rnake payment Of retiral benefits to the 

apPlicant alongv:ith interest calculated @ 24% p.a. 

2. I 

'l'he respoa::'ients have stated in their reply 
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that after the applicant \'17as relieved finally, his 

pensionary benefits were calculated and paid. - .F'ev-1 

of the _pensionary benefits "':ere p3id late for t.-~hich 

i·t cannot be said that they -v·1ere paid after an in­

ordiQate delay. A chequ:."! relating to the P.P.~ 

amount was sent at the address of the applicant ~,,·hich 

. returned as unclaimed and, therefore, there \olas some 

delay in payrnent Of G.?.F.'. amount. However, tre 

applicant is not entitled to any interest .• 

3. The applicant in his rejoinder has given 

details of the :p3yments with dates and calculi=.tion 

of inte1:e st @ 13.% p.a. He has p:r:·ayed for awarding 

interest as the applicant \•Jas deprived of use of money. 

4. I have heard the learned counsel for the 

p3rties and gone through the record. 

5. The ap_plicant vide its letter dated 4.10.95 

sought voluntary ret irene nt ....,, .e. f. · 3 .1. 96 \<Vhic h v;a s 

accepted by the General·l'-~ianager. The applicant v-:as 

f_inally relieved of his charge .on 19.1.96 due to delay 

in handing and taking over certain dOcurnents and in 

respect of certain v:orK:s \l'ihich v.·ere under the charge 

of applicant at that time. However, the fact remains 

that the applicant w-as finally relieved on 19.1.96 

and his f::€nsionary benefits became due to him on 

20 .1.96. 

6. . ·rhe learned c ounse 1 for the applicant submit ted 

that the apPlicant had 9iven three months notice in 

respect of his retirerrent, therefore, all the ~nsi.onary 

benefits were to be de livered to the applicant on 

the day of his retirement but the same t.-<'ere not paid 

even after the notice bf demand of justice v;as served 

on the respondents. However, the_ same \ve:t:e paid to the 

applicant after the O'.A. was filed. On the otherhand, 

the learned counsel for the respondents su0mits that 

the Depsrtn1ent nor.mally tak.es three months time frcm 

the dateof retirement to finally set.tle all the 

};:ensionc:lry benefits. In this case, t:he· date Of :cetire­

rre nt of the applicant vJas 19 .1. 96 a rrl the departrre nt 

has tal<en a reasonable tin~ in releasing the payrrents 

r egar ding f€ nsi o nary benefit s etc • 'I' here has been 
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instances vlhere notice for voluntary ret ireme.nt irJas 

'v'iithdrawn by the employees ,therefore, in such matters 

of voluntary r.etirement , the departrrent finally prepares 

the_ necessary papers only on receipt of information regar­

ding finally.relieving the employee from his charge. 

7. I have given my anxious consideration to the · 

rival arguments. In my opinion, normally the retiral 
'. 

benefit-~ should bemade avai ],able to the retiring 
\ 

employee on the last date of his service but for certain 

reasons if pensfonary benefits are not made immediately 

on the date of retirement of an employee, they should 

be IBid to him within a month from the date Of rebirernent. 

As the department is in control of all the service 

record of ·the concerned employee, the depa.rtrnent should 

continoo to take steps to get the record completed in 

the course of 'time. 'i'herefore, any time taken beyOnd 

one month with an excuse that certain service records 

were to be cQ:npleted, will not hold goOd. In this case, 

when the empld-jee had sought. voluntary retirement by 

giving three months notice and. had not \rlithdrav:n his 

notice upto 3 .1. 96 he should have been given his 

}:ensionary dues·. In any case, giving one months margin . \ 

for payment of :t:ensionary benefits, the payment became 

due to the applicant on 20.2.96~ The Dep:;trtrrent has made 

payment of di:ffe:i;e;nt pensionary benefits to the a};)(? licant 

on different dates by cheque. Plere handing over the 

cheque v.·ould not amount to payment but payment would_ 

be taken to have been made only vJhen thecheque is 
I 

credited to the account of the applicant and debited to 

the account of the respOndents. In this case, till 

the payment ~jas finally debited in the respOP'..Jents 

account, the amount remained With the RaihJays and the 

applicant had not been able to earn any interest on 

that amount and thus 'suffered a loss. Therefore, it 

would be reasonable to award interest to the applicant 

on all the {.€ns ionary berefits from 20.2. 96 till the 

date the amount was credited to the apPli.ce_nt • s account 
I 

@ 12% p.a. For correct calcul~tion of interest, the 

applicant is directed to furnish to the respondents, 

the correct dates of crediting the amount in his account 

vdth a copy of Pass Book arrl any other document 
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supporting his claim. The O.A. deserves to be 

accepted. 

8. The 0.1\.. is, therefore, accepted and the 

apPlicant is awarded interest on all the rensionary 

benefits like G.l?.F~, D.C.R.G, Commutation , leave 

Encashment, Insurance etc. including late payment Of 

:r;:ension from 20.2.96 till the actual date of crediting 

the same in the .Savings Bank account of applicc:mt at 

tre simple rate of interest i.e. 12% p.a. / The a:r;:plicant 

shall furnish copy of saving bank account to the 

res pond en t s for purposes Of c~ 1c ulati on of interest 

on pensionary benefits Within one month from the date 

of order and thereafter within two months the 

respondents shall finalise the matter. 

9. In the circu..rnstances, no order· as to costs. 

• • • 
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Judicial iv'lember 


